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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL )
ORDER NO,10,DATED 12-10-1999,
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- In this case, on 16-09-1999,it was
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submitted by learned cainsel for the applicantA
Mr.S.K,Patnaik, that he wants 7(seven) days time

to obtain instruction if the matter has already
become-dnfructucus, Thereafter,_three adj aarnments

have been given but learned caunsel for the
applicant has not been able to ootain any
instruction,In view of this,we have gme thraugh

the records and heard the Learned caunsel for the
applicant My,Patnaik and Mr,S, Behera, learned Addl;
standing Coinsel appearing for the Departmental
Reépmdents. In this OA applicant is the postal
Printing Préss Empl oyees Union,at Chandaka Industril
campl ex, Bmbaneswar represented thraugh its General -
Secretary $hri Manoj Kumar Patnaik, Under €lause-B
of sub Rule-5 of Rule-4 of CAT (Prccedure) Riles,

it has been provided that an application before

‘;he Tripunal can be entertained by a group of persons
includingvan Union representing the emplcoyees of an

organisatim but in that case bedides the Union aofie

of the employees affected must also jodin as a

petitimer.In this case,the applicant is the Uniaﬂ
and it is represented by the General SeCretary
Mr.M,K, Patnaik, There is no averments in this 0A.
that My.M,K.Patnaik is the aggrieved partyJin view
of this, the@A is not maintainable for non-joinder
vof party. .

In view of this, we hold that the
applicatim 'is not maintainable and the same is
rejected as not being maintaina le, No Ccosts.
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